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O R D E R 
(Virtual Mode) 

 

25.05.2021: Ld. Counsel for the parties submit that the matter was 

earlier listed on 14.04.2021 and thereafter, no date of hearing has been 

notified in this matter.  

 Ld. Counsel for the Respondent No. 5A (HDFC Bank) submits that the 

Kotak Mahendra Bank may pay remaining balance amount of CIRP from the 

contingency fund of the resolution plan.  

 Pleadings are completed.  

 Let the matter be fixed for hearing on 03rd June, 2021.  

   

         [Justice Jarat Kumar Jain] 

Member (Judicial) 

 
 

[Dr. Ashok Kumar Mishra] 

Member (Technical) 
 
SC/md. 

 


